p——————

ODISHA ACT 12 OF 1943
THE BIHAR AND ODISHA MUNICIPAL (ODISHA AMENDMENT) ACT, 1943

(6™ August 1943)

AN ACT TO AMEND THE BIHAR AND ODISHA
MUNICIPAL ACT, 1922. IN ITSAPPLICATION
TO THE PROVINCE OF ODISHA.

I’roamblol HEREAS the Bihar and Orissa Municipal (Orissa Amend- grissa Act
’ ment) Act, 1940, an Act to amend the Bihar and Orissa VI of 1940

Municipal Act, 1922, will expire on the 93rd November 1943 ;  B. & 0. Act
VIL of 1922 .

AND WHEREAS it is expedient to re-enact tho provision of
the said amending Act ;

It is hereby enacted as follows :—

223”‘ title 4, (1) This Act may be called the Bihar and Orissa Municipal
commences (Orissa Amendment) Act, 1943,

mont - »

(2) It shall come into force at onco. ‘

Ameond. 2. In tho First Schodule to the Bibar and Orissa Municipal
‘lf.‘l"": of tho Any 1922, after tho entry * For cvery two-wheeled vghicle B. & O. Act
H(,;:.dul,, o Including o shampani but excluding a bicycle....2-07, the VIIof 1022,
1. & 0. Act following ontry shall be inserted, namely :—
vil of 1023 .

«“ For every bicycle....1-0 "

IRopeal of 3. The Bihar and Orissa Municipal (Orissa Amendment) Act; Orissa Act

Orissn Act 1940, is hereby repealed. VI of 1940.
Vol 1940.
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